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i 
An Act tc: provide'for tbe allocation of seats in, and the delimitation 

of constituencies for the purpose of elections-to, the House of tho 
People and the Legislatures of States, the qualifications of voters 1 4, at such elections, the 
connected ther~witb. 

\ t 
+ 8. 

8 BE ii' enacted by 
Y. - 

PART I 

PRELIMINARY 

1. Short, title.-This Act may be called the Representation of the Yeop'e r1c1 

6 Act, unlesg the context otherwise requiyes,-, 

(a) "artiele" means an tarticle of the Constituti~n; 

(b)  'Assembly constituency" means a constituency proyided 
for the purpose of elections to the L 

bly of a State; 

(c) " ~ O L I J ~ C ~ ~  consti tuencj" means a constituency proxided by order 
rnade under section 1 1  for the puipose of elections to the Legisl~tivr 
Council of - a S3e;; 

7t 

(a) "Election Commission" means the Election Commission appointed 
I,y the  President under article 324; 

( e )  "order" means an order published in the O%cial Gazette; 
. . .  

means a constituency n~ovided /-$ + 
for the purpose of elections to the 

- n 
e a body of persons; 

rescribed" means preeoribed b~ r es made under this &$, , -7. - 7 _____77 

PART II 
Al.l.Oc~Trox OF SEATS AND' DELIMITATION OF COWST ITUENOIEB 



4. Filling of seats in the House of @p'pe**e. (1) The seats allotted under ,r. 
to the State of Jammu and ~ b s h ~ r ' d f  o the Andarnan and Nicobsr 

be scots to be filled by p&rso{g nominated by the President. 
(2) Snvlt RS aforesaid, all the other se$ts in,the House of the  Peopie allotted ? 

ihe States under that section shall be $eats. to be filled by persons chosen by i 
a r e c t  t>leotion. , -t 

.:-6.;Delifnitation. . ... -:of rarlialnentary :cenrtitue1~cies.--(1) Each State-. to -which : :  

~nly::.on*.~gea;%,: is- allotted, ini the FIyst Schedul.+ ,shalk form acne constituenay. .. ' '  -' 

.L, ' 
~ . >  . '  . !*. 

(2) A 8 soorl ns::jhn%e.. bF:'~~,.ft;ey >the :commencement of this Act, ' th& President 
-h$l] . .  ,.;,b,v . qyd,er, ,de,terh.lin~&& r, .. ;:. 

. . . ., 1 . . I .  ; :. . . ;;.I (a) the conilit',;efi~i&'ihto Ghich each State to which more than ine{.~,, 
, #eat is allotted in the Fikst Shedu le  shall. be divide.d; . . ., . i ... . :..; . 

( b )  t he  e ~ t z t i t  9f each constituency;- 
( 5 )  the  number of seats allotted to each constituency; and 
(d) the  number of seats, if anv, reserved for the scheduled castes or 

for the sc!he.dule tribes in each constituency. 

The Sta te  Legislative Assemblies 
i I: 

7. Total number of seats in the Legislahive Assemblies.-The total number of $ 
d ~ t s  in ihe T,egisl~tive Assembly of each State specified in the first column 
if the Second Sched~~le ,  to be filled bp persons cbospn by direct election. shall be $ 
the nilmber specified in the seoond column thereof opposite to that  State. $ ,  

~ .: . . .  . 
.,s. 

,:: .~ .:r , , ' ... ..$ .zi 
9. 'be!imitatib'n of ~ s s e m b l ~  constituencies.-As soon as may be after -the 

,.;. . .  .. .. , . ,,.3,,k,.. , .*; . .*ps--+v. 

con~r~cnqement  . . .  . of this c t  the PresiCknt shall by o rler, determine- ~ ". A b. ir i /kr 4-5 ? r g .  ? i 
(a; t h e  cons it,uenci s into which'emh State shall be divided for the .f 

Isurpoie of elections to the T,egislative :-\ssemblp 'of that  8 ta te ;  

( b )  the extent of each constituency: . 
(o) t h e  number of seats allotted to each constituency; and c 

$ 
(d)  t h e  number of seats, if any, reserved for the scheduled castea or $ 

b r  the scheduled tribes in each constituency. f 
. r. 

. . . . T h e  State LegislatGe Gonncils 
!.- 

10. ~ l k c a t i o n  sf s e a b i n  the Legislative C@hcils.-(1) The allooation of seats 
in the Legislativ? Councils of the States . .  having . .  such Col~ncils shall be as shown 
in the Third ,Schedule:-':. . . .. .. 

(2 )  Tn the  TAeeislatire Council of each .State specified in the firat column 
c t f  the Thit-rl Schedule. there shall be the number of seats specified in the second 
eolumn thereof opposite to that State, and of those seats,-- t 



shall be the number of 

Delimitation of Council constituencies.-As soon as may be aftex the 
encement of this Act, the President shall, by order, d e t e r m i n e  

(a) the constituencies into which each State having a Legislative Coun- 
1 be divided for the purpose of elections to that Council under eauh 
t,he sub-clauses (a), ( b )  and ( c )  of clause (3) of article 171; 

( b )  the extent of each constituency; and 

(G) the number, of seats a.llotted to each constituency. 

PART m 



. . 
. . 

(2)' A pel-son who is a patient in any establishment maintained wholly or 
mainly for the reception and treatment of persdns sufferiqg from mental  illnese 
or mental deEecti?eness, or who is detained in priso* or- other legal custody at 

evidence of that fact. 



or' m e c t i o a  oE lectvrd Mrlls in spaiaJ aSes.-N.otOPihb&n i 



a7, Preparation of electoral rolls for Council conatituenciee,--(1) fhir 
:section, "local authorities' collstituency ", "graduates' constituency" and 
"teachers' constituency" meat) a coi~stitueilcy for the purpose of elections to a 
Legislative Council under sub-clause (a), sub-clause ( b )  and sub-clause (c). 
reepwtively, of dause (3) of article 171. 

(3) Por the purpose of elections to the Legislative Council of a State i , ~  tl -*. 
graduates' constituencies and the teachers' constituencies, the State Goven. 
ment concerned may, with the concurrence of the Election Commission, tty not i 
fieation i?L1 the Official Gazette, specify- I 1 

'4sr---4 

(a) the qualifications which shall be deemed to be equivalent to that 
of a graduate of a university in the territory of India, and 

/ 

(b )  the educational institutions within the State not lower in stanc'srd 
than that of ct secondary school. i 

+ .  
(5) Subject to the foregoing provisions of this section,-- i 

9 [(a)$-----f&) every person who on the qushfying date was ordinarily resident in a 
graduates' constituency and has, 'for at  ldast three yeam before that data, 
bean either a, graduate of a university in the territory of India or in pomes- 1 
sion of any of the qualifications specifled under clause (a) of eub-section (3) 
by the State Government concerned, shall be entitled to be registered in the 
sleetoral mU for that ~ ~ t i f u e n o y ;  d 



(a) .$he oonstitution and appointment of revising authorities to dispose 
of claims and objections; 

1 publication of electoral rolls; 

tion- 



~ l l o ~ a j i o n  :of -s&ts ,in the H o e ' o f  the People -. 
. ' .  . . . ,  ! 'I ., >.i , ... 

. . ,  !.! ,. . 

$ C 4 3. Bombay ., . ,. . , . . . . . 
, L- A. Madhya ~radmh, . 
.' c 4  3. Madras  . . . . . ' .  . 
,t c 7 9. orisss . 
,r L 8.;. .A Punjab . . . . .  . ' . .  ' . ,. . 

Part B SWea.. 

2. Jammu and Kashmir . . . 

5. Patiala and East Punjab S t a b  Union . 
7. Sa&shtre , . . . . . 
%. ~raGanoore-~oohin. , . 

Part 0 Skttes. 

. . .  
2. Bhopal , .. . I .-: 

A. Kutoh . . 
. . . .. 

. Vindhytt Pradesh . . 
. . . 1 : 



! 

1 
I 
1 

1 
Total nuniber of seats the Legislative Aseemblks 

Name .of State 
Total nmpber 

of mate 

1 2 --- ---. 

Part A Stab. 
l k @ J  
108 
330 
316 

L t b. Madhya Pradesh . 232 t 
s < ~ 3 a 1  2 . 
140 
126 

$ 9. Uttar Pradesh . 
: C to f. West BengJ . : k d 9 ~ 3 '  

Part B Statee. 

1. Hyderabad . 175 
2,MadhyaBharat . 99 

w&fb&.;t-: - , 

East Punjab States Union . 60 
160 
60 

108 ----------------------------- 

THE THIBD SCHEDULE 

(See section 10) 

Allocation of seats in the Legislative Councils 

Total Number to be elecbd or nominated under article 171 (3) 
number + 

Name of State of seats Sub-olause Sub-clause Sub-oIause Sub-olaue Sub-olauae 
(a) ( b )  ( G )  (4 . (el 

1 e 3 B 6 6 7 
m- - 

Part A States. 

1. Bihar . . .1; 72 24 6 24 12 
2. Bombay . . ,:' 72 24 6 6 24 12 

72 PA R R 24 1 9 -  

punjab- . . , 40 13 3 3 13 8 
Uttar ~radesh . 72 24 6 6 24 12 
West Bengal , 51 17 4 4 17 9 

I 
e, 

? Part B Stde, 
g, Mysore . 1 '-c 8 



[qqe "qsotop. 37fZ)I 
Loecl Authoritigo for;pu-q.~o~ss of ,pls~tjonp, to 3 Lsg;iq.l,a$jvr Councils 

1. Municipalitdes. 
2. District Boards, 
3. Cantonment Boards. 

5 4. Notified Area Committees. 
;i c+{. . . 

'i BOMBAY .P ,*rn"T% ,J %? 

f, 
1. Municipalities. 
2. District Local Boards. P 
3. Usiltonment Boards. 

I 

J 

MADRAS b ,  
1. Mu~icipalilities. = , 

2. Uistrict Boards. 2 Y L - 9 4 9  1 . i p ,  

s to say, Panuhayats notified by the State Gov-$5 ', 
ernment in the Official Gazette as Panchayats which exercise jurisdiction _ 
over an ares, containing a population of not less than five thousand and: 
whose income for the financial year immediately preceding the date of 
the notification was not less than ten thousand rupees. 

. rti '  
S. '" PUNJAB 

1. Municipalibies . 
2. District Boards. 
3. Cantonment Boards. 

2 r r /  4- -. 
6.  Notified Area Committees. 

UTTAR PRADESH 

1. Municipdities. 
2. District Boards. 
3. Cantonment Boards. 
4. Town Area Committees. 
5. Notified Area Committees, 

WEST BENGAL 

1. Munioipalities. 
2. District Boards. 
3. Cautonrnent Boards. 
4. Local Boards. 

MY SORE 


